CENTRAL ADMINISTRATJIUE TRIBUNAL, AL!LAHABAD BENCH

Allahahad = Dated this 1st day of December, 2000
CURAMS:| -

OPEN COURT

ALLAHABAD

Hon'ble r, Justice RRK Trivedi, v.C,

Hon'ble ifir, S, Dayal, A.m,

G

9.

10.

11,

13.

14,

15,

16,

Yriginal Application No, 558 of 1992,

Narottam tal! S/o T,.C, Sriuastava(thoukidar)
«C.Ss Jhunsi, Allahabad, Office of the
Jevelopment Commissioner(Handicrafs).

ari Prgsad S/o Ram La} (Chaukidar) Servics
entre, Lucknow Office of the Development
Uommissioner (Handicrafts),

Raj Deo Ram S/o B,Ram (Chaukidar )y Advanmce
raining Centre Harshua Office of the
velopment Cammissioner(HandicraFts).

- 9L B, Prasad“S5/0 Sita Ram (Chaukidar) Carpe
Jeaving Training Centre, Shivpuri, Vargnasi,
Bhutan Deoc Nath S/o C,H, Deo Math(Chaukidar)
Carpet WUeaving Finishing Centre, Shivpdr,

Tarkeshuar (a1 S/o D,S. Lal(Chaukidar)
Cafpet Weaving Training Centre, Karabiy
District Ghazipur,

Gylab Chandra Singh Kuswaha 8/o0 Sri D,
singh Kusbaha (Chaukidar) Advance Trainl

~

Lantre...,.... District Varenasi,

chhi Ram S/o0 Ram Nihore,(Chaukidar) Alvance
Trleining Centre Phoolpur, district Var

Sroj K, Ghosh (Cheukidar) Advance Train
Ceintre Sevapuri, Varanasi,

Lalji S/o Jai Kumar Barpet Weaving Traj

ing
Cepbro, ., ., (Chaukidar), .

Shambhu Nath Panday son of R,J. Pandey (Ghaukida
Carpet Weaving Training Centre, Khozava

¥
anasi,

koo Tiwari son of R,C, Tiwarj (Chaukidar)
rance Training Centre, Gangapur, Varanasj,

Lal son of K, Ram Carpet WUeaving Tradning
trs, Chamraha, Varanasi,

Bali. Prasad son of Ram dagar Yadav(Chaukidaz
ance Training Centre, Chamraha, Vvarangsi,

«Tduari, Advence Training Centre, lhajua,
trict Allahabad,
D.R.5 3ingh, Chaukidar

arpet Weaving Training
Cenptre, Mubarakpur, Aliagabgg. .




—Za

175 G.B.'Singh(Chaukidar) Advance Training
Centre, Ishipur, Allahabad,

18. Gulab Dhar pathak (Chaukidar)

19, Anwar Ali son of A, Sagur (Chaukidar)

Carpet Jeaving Training Contre, Ramespar,
District Varanasi,

20. |Sheo Bux Singh Son of Sri U.R, Singh, Chaukiddr
Carpet Weaving Training Centre, Bankepur,
District Sultanpur,

21, Markandey Yadav §/o Sti K. Yadav (Cha kidar)
Advance Training Centre,. Bankepur district
Sultanpur,

22,  foku! Prasad S/o Sri "rahlad (Chaukidar),

Advance Training

Ramnagar Post Offjce
pmethee Distt Sy

tanpur,

]
€3

phyam Charan Son of T,
pdvance Training Centre
$ultanpur,

Ram (Chaukidar)
Aliganj, distg

- €

(Sri NG Srivastaua,ﬁduocata)

e s ADpl

Versus

nion of India throy

gh its Secratary,
Ministry of Textile,

o

Pvelopment Commissjoner (Hendicrafts
lhnistry of Textile, West Block No,7,
o Ko Puram, New Delhj,

)

puty Diractor, Field Administra
ranasi, Office of the Dage
18/38, Block N
desar Post Box

lopmant Co

2 g O P

No, 2017, Varanasi,

(Sri Amit Sthalakar, Advocate)

RO e .RSSpJnd@nts

AND

igdnal Application No. 1794 °Fw122§L

Hari Ram 5/0 Sri Nanga,
ARdvance Train
Dijstrict Al1la

Chaukidar,
ing Centre, Kasari
habad,

Chaukidar,
re,

Sh
Ca
Ka

am Lal 5/o0 Bhagwan Daan,
pet Weaving Training Cant
ari, district Allahabad,

as Nath Ram Son of Sar
ional Carpst Store
trict Aliahabad,

a
Re
0d
4 Ram Sajduan,
Isgipur, district Allahabad,

L

tive Qe1y,
mmission
O.4~1(Kashiraj Apartment

Chaukidar, Adult Women Centre

«©

-

ict

icant

VAjset Prasad, Qhaukida
» Lakhrajpur, Jhungi,

¥

ry




S. ﬁ:bu Lal S/o Budai, Chaukidar,
Service Centre, 183, Allenganj, distri
Allahabad, - ;

AT 4
(3

(Sri NU| Srivastava, Advocats)
o R Apﬁlicants
Versus
Te Union of India through its Secretary, Ministry

of Textile, New Delrhj,

2, Ogvelopment Commissianer{Handicrafts),
Ministry of Textile, West Block No.7,
RiK. Puram, New Delhi,

3. J@puty Director, Field Administrative Chi1,
V4ranasi uUffice of the Development Commissionen
(handicrafts).

4, Dirsctar, Centre Region Uffice of the D velopmant
Commissioner(Handicrafts), 46/3, Gokhal Bihar,|
Marg, Lucknow,

(Srdi Amit Sthalekar, Advocate)

¢ + « Respindents

UORDER (0r & 1)

- Gem e emy s e

By Hon(ble Ffr, Justice ARK Trivedi, VeC,

>

» - WAL
In |both the aforesaid applications the qhestioga
of fact #nd lau are similar and they can be depided by
4 comman lorder against which counsel for the pertiss

have no ébjection.

2 23 lapplicants in the Pirst 0A and 5 applicants

in the sepond UA are serving as Chaukidars at yarious

Carpet Wepving Centres, gnder the Dapartment of Ministpy
of Textiles., Their grievance is that thay uerj forced

to discharge duties for 17 hours but they were |not paig

overtime allowance or additional w ages for the sama,
For this grisvance the applicants had approacJed this
Tribunal By fiiing 0A N0.241/1990 which was disposed of
vide the drder dated 23-8-199Q with the following
dirsctiongs.

"Therefore, we hereby direct the respondent nus, 2

-

(i it




.after

o

and 3

23=3=8

within
passed
come f
with t
the co
dispos
as to
R

of add
by the

AN
N

@ggrie

4.

N\

orward and approach the

mpetent authority, The

pd of finally with this order without

costs,®

AN
itional wages/overtime allowance hag”

Tribun

to take into account the representatipn dated
LA 1 4 receiued in their office or otheruise
obtaining a copy thereof from the applicants
three months of the service of the okder hen
by us, The applicants will be at libprty to

Tribunal in atcordanc

he tules, if so advised after the declisiaon of

present appligation i

e

S

any order

The representation of the applicants for payment

esn rejpcted

Qrder dated 20-1-1992 passed by respondent n
bed by which the applicents have apprgached t

1 again.iIn the counter affidavit filed in the |

UA No.1794/1992 in Para 8, it has been pointed out

prior

‘the po

pa
& the

of Car

may be

0 1-1-1991, since the petitioners were holdi

pet Weaving Training Centre etc, and

y The duty starts . after closing Offid

t of Chaukidar, their duty was to wafch and

Governmant property lying in the plags of po

s the ¢

e hours

and op@ning of the Office of next day and they were

entitled to avail all closed holidays, Sunddys etec,

and to

the Rules, With effect from 1-1-.1991 the dut

Chowkigdar at the Centres was fixed from g P

6 A. mg

l=1-1391,

of the
respond
after ¢

avail all kinds of leave as admissibl

Thus, from the averments made in

vide office order No.5(23)/90-FAC dated

e under
ies of

M., to

Para g

counter affidavit, it is clear that the

ents were taking work from the applicants

losing of the office which normally

f. and the duty continued upto 9,39
-~

i[ at
] m'
next ddy. Yhus, the total duty hours were ef]'

ahouyt

2
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ard {
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17 hours.
Chaukidars at the Centre has been fixed from
6 A.M, which comes to 9 hours, Thus, prior t
the apglicants were discharging duties for j
of the |present duty hours fixed by the order
In vieu of this, the applicants were entitle
overtiﬂe allovance which has been denied, Sr
Sthalek ‘
that thHe application is highly time barred
claim is inadmissible and has rightly bsen
However

made on behalf of the respondents, The appl

filed Hhe OA in this Tribunal in 1390, Their|

represantation uas pending since 1387. As it
on 23-3-1987, the Tribunal by order dated 23
directad to decide the said representations
been rejected by the order dated 20-1-1992 i
in the| present application, Thus, the claim

applicgnts in respect of payment of overtime

By the order dated 1.1-.1991 the dyty of

ar, coungel for the applicant has submitted

9 R.il.
p 1-1-91
Lst doul
of 1991
g for
i Amit

:[jected.

, we are not satisfied with the submiFSion

-8=1990

ijmpugned

d the

icants

was fi

which had

of the

alloua

cannot| be termed time barred as they were r

their glaim right from 23-3-1987. 1In out ©

claim lis well within time, The order dated

passed| in the earlier UA directing to decid

representation dated 23.3-1987 has become f

the pagrties, The impugned order has been pa

pursuance of the aforesaid direction, The

of limitation was not raised before this Tr

OA No,241/1990. In the circumstances, in ou

the applicants are entitled for overtime

4. For the reasons stated above, this

ey

lowance

ising
inion t

3-8=-199

the
nal bet
sed in
uestion
bunal in
opindan,

lcation

led

weean




o~

is allpusd, The impugned order dated 20=1-1992 is

quasheg. The respondent no,?2 jis directed to |pay
overtime allowance as per Rules from 23-3-1987 to
iy S W h ¥ 7 i L
“$'ﬂf1990- 'he order will be complied withes within

six months from the date of Supply of the colpy of

der, There shall be no order as to cobBts,

Memhe r (A) Vice Chairmaj

this of

Dube/




